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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYRERABAD BENCH : AT HYDERABAD

0A 1471/93, Dt, of Urder:18-1-94, éﬁfA

P.Venkateswara Rao

Use -~
. e
1. Government of India, represented by ;*(
The Under Secretary, Ministry of
Financae, Department of Ravenue, New Dslhi, . '
2. Collactor, Central Excise, Andhra Pradesh, Ted
Hyderabad., '

« s sRespondents

Counssl for the Applicant' : Shri V.Venketaramanaiah

Counsel for the Respondenta : Shri N.R.Devraj, Sr.CGSC

CORAM:

THE HBNSBLE JUSTICE SHRI V.NEELADRI RADO : VICE-CHAIRMAN

L]

MEMBER (A)

THE HON'BLE SHRI R.RANGARAJAN

...2.




DA .1471/93
ORDER

(As per Hon. Mr, Justice V. Neeladri Rao, Vice Chairma

Heard Sri V, Uenkataramanaiéh, learned counsel for the
applicant and Sri N,R. Oevaraj, learned counsel for the

respondents, in regard to interim relief prayed for. \\
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3., The appllcant herein joined service in CentralmExc;se

Dgpartment on 12-7-1956 and he uagfrecruited in the vacancy

reserved for ST Candidate on the basis of his declaratian

that his caste is Konda Kapu., He retired from service on

31-8-1984,

*‘?\.‘_..}

4, The son of the applicant ﬁgt seat in M.B,.B.5. in the /?‘
quota reserved for ST, The- Gandh1 Medical College, in Uthh\?

the applicant's son got the seat, on inguiry found that He

, il 'Et‘

does not belong to ST Community. The--

..--rus04 praying for issual of certiorari to
- - ﬁw PRV )
the respondents therein and guash the arder dated 10-12-19¢

whereby his admission was cancelled)by declarlng that he _

belongs‘to Konda Kapu tribe., That ﬂﬂ was dlsmlssed by eades
;MXEWﬂN(dated 3-12-1987. Then the charge-memo dated 16-8-1988 was !

issued to the applicant and it reads as under

" msri pothula Venkateswara Rao, on 12-7-1956 joined the
P

Central Excise Departmentnyyderabad@Qollactorate as

Inspectog of Central Excise against a vacancy reserved for

scheduled tribe candidates by fraudulently declaring his \

caste as Konda Kapu and cnntinued in Government service till !-

31-8=84 on that basis, even though he actually belonged to /

Kapu Community, & forward caste not #ntitled to such pre- /

ferential treatment. By so doing, Shri P, Venkateswara Raoi!
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derived unintended bere fits of service and pay an
ances during the period between 12-7-19856 and 31-8-

Shri Pothule Venkateswara Rao by his above acts
exhibited lack of integrity and acted in a manner unbe;;%
ing of a Government servant thereby contravening rules 3(?}3
(i)} and 3(1) (iii) of the Central Civil Seryices {Conduct) \\
Hu}es, 1964, |
' The same is challenged in this DA,
5. One of the contentions raiaedAfar the applicant is
that the said charge memo is barred by limitation aartk-mm
pgricd of limitation for initiating charges aéainst ;etired
Central Government employees is four years, from the date

of the svent which is the subject matter of the charge jas ;/

/
laid down in proviso 8(ii) of Rule §(2) nf r~~ - //
Ru1 . ~--wune portion of provisoc B8 Rule 9(2)

ulea e~ . .

of BCS Pension Rules is as under :

Rule 9(2)(h) :

The Departmentalsproceedings, if not instituted while the
Government servant was in service , whether before his
retirement or during his re-employment, :
(i) shall ,....... the President,

(ii)'shal} not be in respect of any event which taok place\

% .
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more than' four years before such institutiong and
. '1‘
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iii) ehall ....,, his service.
6. The questfpn is as to whether the declaration by the
applicant at the time of entry into the service in 1956
in reqgard to his social status is the eventfhat is envisage
under proviso b(ii) or whether it is a qnnt;nuing mis- ' \(

| o WX A% o
conduct as urged for the respondents eﬁ‘a matter for

conéideration in the 0&, WUe feel that as it is a case

here the inguiry is not yet over even after five years
u
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after the charge sheet is issued and in view of th ~ /
of limitation that has t.o be considered in the QA, the
balance of conueni:;nce 2 in /v’fm-&i«wk T proceedings

X initiated in pursuance of the impugned charge memo dated
16-8-1988 pending dlsﬁg?%i:?of this 0A.

7. Accordingly, thecDapartmental inquiry in pursuance of
the above charge memo dated 16~8-1988 is stayed pending

; - disposal of this QA. ‘

8. Post this DA for final hearing on 2-2-1994 below
admissiune}rﬁi’vreply in the meanwhile, \

(R. Rangarajan) (V. Neeladri Rao)
' Member%ﬁdmn.) Vice Chairman ’
Dated : 18th{Jgnagery;~ 1954
e 0 Dictated in the Open Court
j = Deputy Registrarf
| 10

1. The Under Secretary, Inkom
Ministry of Finance, Lept,of Revenue,
Govt.of India, New Delhi.

2 ‘I‘he Collector, Central Excise,
4. One copy.to MI.N.R.Devraj. Sr.CGSC.CAT.RHyd.

5., One copy to Library, CAT.Hyd.
b. One spare COpYe. .
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IN THE C PAT, ADPvIINISTRA-TI VE TRIBUNAL
YUERABAD BEHCH $ HYDERABAD

—

THE HON'BLE MR «JUSTICE V. NEELADRT IRAO
VICE~CHAIRMAN

«GORTHT :MEMBER(A)

THE HON'BLE MR.TJGHANDRASEKHAR REDDY

MEMBER(.J)
AJD -
THE HON'*BLE MR o R e RANGARAJAN $MEMBER(A)
" . . \
- Sd o,

Dateq: WS-\ -1993
ORDER/JUICFEDTT— I
M.A/R.A/C.A.No.

in
0.2M0. \U\'n,\ 47
T.A.No., ( W.p.,’ )

Admitted and Interim directionsg

issuddg. N
All,cJ) ied,
] ) | .
Disposed of with directions.
D:L;.j"iss:ed.
Dishissed as withdrawn,
Dismissed for default,
Rejected/ordered, .
No order as to costs, ) ' _g;;
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